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CENTR.AL ADMINISTRATIVE TRIBUNAL
' CALCUTTA BENCH
0.A/350/1223/2014 Date of Order: 21.03.2018

Coram : Hon'ble ManJula«Das Judicial Member
Honble Dr. (Ms) Nandlta Chatter]ce Administrative Member

Shri_ Anup Kurmar Chakrat;orty,- son of late Phanindra Nath

Chakrabdrty, Ret—.ired Assistant Superintendent of Post Offices,
Nadia South. Division, Kalyani, residing at 78, Purb?.yan, 3, Rifle
Range Road, P.O Belgharia, Kolkata - 700056.

-----:-Applicant

-Vg-

1. Union of India Ehrbugh the Secretary to the Govt. of India, -

Ministry-df Communication, Department of Posts, Dak
Bhawan, :Sansad-Marg, New Delhi - 110116.

2. The Chie'f'-;lsost. Master General,
-West-. Bcngaj,,(ArcIe Yogayog Bhawan,
_C«R Avac Kolxata 700012

el A POl i

"‘Post Ofﬂces Nadia

Pin: 74 123_5.__
R ----Respondents
For the Applicant : Mr. 8. Samanta, Counsel
. : Mr.:J.RDas,” Counsel
: Mr. P.K-Mondal, Counsel

For Lhé Respondents © Ms. R. :Baéﬁ, Couhsel '

ORDER {0ra1)

Per Ms. Mamula Das, Judxcml Member

Mr. S. Samanta, 1d. Counsel assisted by Mr. J.R Das and Mr. PK Mohd:gd appeared
on behalf of the applicant. Ms. R. ‘Basu, ld. counsel appears on beha]l' of the

respondents.

2. By making this OA the applicant has approached this Tribunal under Scction
19 of the Administrative Tribunals Act, 1985 sccking the following reliefs:

a) An order holding thal in view of the facts and circumstances of the case
the applicant is entitled to reinstatement by treating hisi vdluntary
retirernent as withdrawn in -pursuance of his representaéion dated
10.03.2014,




4{b} An order directing the authorlty concerned/respondent concerned to
withdraw the Memo dated 25.09.2013 and directing him to: reinstate the

applicant in service by treating his voluntary retirement as withdrawn.

(c}) Any order directing the respondents to grant all consequential benefits to
| the apphcant |
(d) Any other order or further order/ orders as to this Honble Tribuna{l may,
seem fit and proper.

3: Ld. Counsel for the applicant submits that at this stage the applicant will be

satisfied if a direction is given to the respondent authorities to consider and dispose of
the representation dated 10.03.2014 within a specnﬁc time' frame. Ld. Counsel for the

respondents has no objection if such prayer is allowed.

4. [n view of the foregoing discussion, we disposed of the O.A by ciirecting the

respondent authority to send the entire records before the respondent No. 1 Le

Ministry of Communication, Depaqtment.of Posts within a period of 2 months from the

date of recelpt of the order. On’ recelpt*of'such entlre records, Respondent No. 1, shall

treat the same as a comprehenswe represenfatlon preferred by the applicant and

decide the matter as per Rule 88 -of CCS Pensmn Rules 1972 within a period of four

_months thereafter. It is’ made "clear thatuwhatever -decision arrlved by the competent
authority that must be a s "’akmg pric by assigning reason thereof with an
' opportumty of being heard g% the apphcant The decision s0O amved shall be

communicated to the applicant, as well as the Respondent No. 2 accordingly.

5. With the above observatiqn dlrcctlons, the O.A stands disposed of. No costs.
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